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the preducts did not have, etc. In all, 46 
allegation were deemed fit to be inquired 
into. In 8 cases, suitable orders have been 
passed. 

As regards complaints reJating to abuse 
of concentration of economic power, pre-
sumably the intention of the Hon'ble Mem .. 
ber is to ascertain details of complaints 
about monopolistic trade practices. During 
the last 3 years the Commission received 
only one oomplaint relating to monopo1i~ .. 
tic trade practice. The gravaman of the 
complaint related to charging of unreason-
ably high' price in respect of defence sup-
plies obtained by the Director General of 
Supplies & Disposals inasmuch as ,the price 
quoted b)' the supplier in 1984 was 33 % 
higher than the price qnoted by him in 
1981 althourh the risc in cost et\;. did not 
justify the chargil'g of such higher price. 
The Commission has ordered preliminary 
investigation for purposes of conducting 
an inqui ry under section 10 (b) of the 
MRTP Act. The report of preliminary in-
vestigation is awaited. 

Manufacture of drugs from Intermediates 
Granted duty Concessions 

4185. SHRI SIDHA LAL MURMU : 
Wi 11 the Minister of CHEMICALS AND 
FFRTIL1ZERS be pleased to state: 

'(a) the quantity and value of dl'Q1 
intermediates, listed in the budget for 
which duty concessions have been granted, 
imported last year ; 

(b) the names of final drugs that are 
manufactured Ollt of these intcrmediat es 
and the name~ of the units which manu-
facture the end products; and 

(c) the extent of be'l'\efit in value per 
pack which will be passed ':on t') th e con. 
sumer as a result of the above? 

THE MINISTER OF CHEMICALS 

AND FERTIL[ZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): (a\ and (b) A 
Statement giving the namc~ of drug inter-
mediates. extent of duty concession granted 
in the budget, drugs for which they are 
used and name of the manufacturers of 
drugs wherever available is attached. 

(c) It is difficult to quantify the bene-
fit to the consumers. HO\'le\,er, the con-
cessions aro expected to improve the avai 
lability of the drugs. 

Statement 

S. No. Name of the 
Intermediate 

(1) (2) 

1. Guanidine Hcl. 

Concession granted 
in the budget 

(3) 

Countervailing 
duty has beeD 
withdrawn 

Major Bulk 
Drug for 
which the 
intermediate 

, is used 

(4) 

Trimcthoprim . 

Namc of the 
Manufacturer 
of the Bulk 
Drug 

(5) 

Burroughs 
Wel1come, 
CIPLA, 
German. 
Remedies, 
Fairdeal 
Corpn. 
and a Dum-1,,, 0" 
other units. 
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(1) (2) (3) 

2. 

3. 

4. 

S. 

6. 

7. 

8. 

D .. Penta Latctone ·do-
DL-Penta Lactone 

2-Amine Thiazo]c -do-

Piperazine Hexahy. -do •. 
drate 

Diethyl Carbamoyl -do-
Chloride 

3 Amine Oxa2oJidone -do-
Sulphate 

D) .. Alanine .do-

Rif~mpicin S Customs duty 
3-formul .. Rifampicin reduced to 
SV 1 amiD 0-4-m etby 1 zero percent 
Piperazine 

Postal Division for Wynad District 
in Kerala 

4786. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
COMMUNICATIONs be plea~ed to 
state: 

(a) whether Government propose to 
establish an independent postal division 
for Wynad district in Kerala; and 

(b) if so, the time by which it \'lUI be 
establish ed ? 

THE MINIST~R OF STATE OF THB 
MINISTRY OF COMMUNICATIONS (SHRI 
RAM NIW AS MIkDHA): (a) No, Sir. 

. (b) Doos Dot ariae. 

(4) (5) 

Pentothcnates None of the 
Units have 
yet started 
the produc-
tion 

Phthyalyl IDPL, 
Su I phathiazo 1e May & Baker 

Piperazine IOPL 
and its sa1ts and number 

of other 
units. 

Diethyl Burroughs 
Carbamaz in e Welh:.ome 
Citrate RELENI 

U.e.B. and 
IDPL 

rurazolidon e Mis. Chen-
wei 

Vitamin B6 JDPL 

Rifampicin Production 
yet to com· 
menee, 

[ Translation] 

Opening of Gas Agencies and Petrol 
Pumps in Himachal Pradesh 

4787. SHRI K.D. SULTANpURI 
Will the Minister of PETROLEUM be 
pleased to state: 

(a) whether any proposals or demands 
for opening gas agencies and petrol pumps 
in Himachal Pradesh are under considera-
tion of the Government; 

(b) if so, the number thereof alool 
with details 1n this relard; 

(c) the criteria being adopted at pre-
sent for allotment of las aloncies CLOd pot • 
rol pum,,; and 




